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In Re: News Item Published in The Hindu dated 27.03.2022 titled 
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FACTUAL COMPLIANCE AFFIDAVIT ON BEHALF OF 
DEPARTMENT OF MINES AND GEOLOGY, RAJASTHAN W.R.T. 
TO THE RECOMMENDATIONS OF THE JOINT COMMITTEE 
REPORT DATED 14.07.2022 

BACKGROUND 

1. The present matter arises out of suo moto cognizance taken

by this Hon’ble Tribunal on the basis of captioned media in

the daily newspaper ‘The Hindu’ on 27.03.2022 report

mentioning about illegal mining activities taking place in

periphery of Keoladeo National Park in Dholpur, Rajasthan.

The said identified area is supposedly close to National

Chambal Sanctuary which is habitat of rare species of

animals particularly Gharial, roofed turtles and also river

dolphins. The report further referred to illegal and unscientific

mining resulting in pollution in the area, adversely affecting

the flora and fauna of the area, thus not environmentally

sustainable. It was mentioned in the report that blanket

clearances of mining projects in violation of Sustainable Sand

Mining Guidelines, 2016 and Enforcement & Monitoring

Guidelines for Sand Mining, 2020 is leading to adverse impact

on the environment.
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2. It is respectfully submitted that it was observed by this

Hon’ble Tribunal that mining activities can only be permitted

only after obtaining requisite Environment Clearance in terms

of direction of the Hon’ble Supreme Court in Deepak Kumar

vs State of Haryana & Ors. (2012) 4 SCC 629 for which

District Survey Report and Replenishment study have to be

prepared and appraisal conducted.

3. This Hon’ble Tribunal was pleased vide order dated

05.04.2022 to constitute Eight Member Joint Committee

comprising DGF&SS, Wildlife, MoEF&CC; Director, National

Chambal Sanctuary: Secretaries Mining, Rajasthan, UP and

M.P. and UP, MP and Rajasthan State PCBs. The Committee

was directed to prepare an appropriate action plan for

remedial action to be taken for protecting aquatic habitats,

demarcating and notifying areas for sand mining operations

in conformity with ‘ESMG 2016’ and ‘SSMG 2020’,

replenishment potential without conflicting the national

parks/ sanctuaries or any ecological habitat area, whether

notified or not.

4. In pursuance to the direction given by this Hon’ble Tribunal,

a meeting to inspect the National Chambal Sanctuary was

held on 17.05.2022 whereby Additional Director Mines, Kota

Zone, Kota and Superintending Mines Engineering,

Bharatpur Circle, Bharatpur were present on behalf of Mines

and Geology Department. According to said inspection report,

constant illegal mining of sand was found to be carried out by
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using JCB and Loader on the right bank of Chambal river at 

the Rajghat situated in village Bhanpur, Tehsil and District 

Morena adversely affecting the environment.  

 

5. The Joint Committee, after completion of inspection, has 

submitted its report on 14.07.2022 before this Hon’ble 

Tribunal recording observations and giving requisite 

recommendations. The relevant extract of the 

recommendations of the Joint Committee report is reproduced 

hereinbelow: - 

 
1. An independent dedicated special task force either State 

Police or Central force may be deployed at illegal sand 
mining sites in NCS area for taking stern action against 
defaulters at least two full sand seasons. 

2. An interstate task force may be constituted with members 
of stack holder departments for proper co-ordination and 
joint action. 

3. Adequate number of check post equipped with CCTV 
surveillance camera connected with server accessible to 
all concern shall be provided for effective monitoring. 

4. Creating alternative livelihood opportunity for locals who 
are totally dependent on illegal mining. 

5. Equipping forest force with latest weapons and 
increasing their numbers along with boat patrolling and 
drone survey facilities.  

6. Creating alternative of sand available in this area like 
sand crush etc. since there is no alternate of NCS where 
alternate sand may be there.  

7. Opening source area for legal mining. It is under pipeline. 
NCS Morena have proposed 292 hectare of area for de-
notification, so that local requirement can be fulfilled. This 
proposal is with NBWI for approval. 

8. In case of Law and Order situation if any enquiry is 
instituted against any forest officer, then power of 
magisterial enquiry should be given to the forest 
department. 
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9. Considering it a big problem, every stack holder 
department should come together and do their bot. 

10. RTO shall be directed to seize transport vehicles used in 
illegal transportation of river sand from NCS area and to 
cancel registration of illegal miners vehicle who are 
without number plates. 

11. Petrol pump not to give diesel/petrol to vehicles involved 
in this. 

12. Illegal properties of illegal miners to be seized. 
13. Police to come heavily on illegal miners. 
14. Revenue department to register case against those whose 

land is used for illegal sand dumping. 
15. A strong political will required to stop the activities of 

sand mafia. 
16. A mass publicity of action taken by forces on illegal 

mining should be regularly carried out through local 
newspaper, FM Radio etc. 

17. Local public participation also needs to be encouraged for 
their contribution to control the illegal mining. Awareness 
campaign among the public about the side effects of 
illegal mining through MLAs, MPs and public 
representatives may be started by forest department or 
other concerned authorities. 

18. A continuous media campaign shall be started for 
creating awareness in public about environment and wild 
life related to Chambal River and side effects of illegal 
mining on it. 

 

6. This Hon’ble Tribunal by order dated 21.9.2022 upon 

considering the complete material on record gave directions to 

the Additional Chief Secretaries, Mining and Environment, 

Departments of Uttar Pradesh, Rajasthan and Madhya 

Pradesh to take action in such regard.  

 

7. In compliance to the above referred order, a meeting was 

scheduled on 11.10.2022 by the Office of Mining Engineer 

Dholpur with the presence of District Collector Dholpur to 
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ensure prompt action is taken with regards to the 

recommendations of the Joint Committee report. Minutes of 

the meeting dated 11.10.2022 are annexed herewith and 

marked as Annexure- R/1. 

 
8. It is pertinent to highlight that the Joint Committee report 

dated 14.07.2022 at Page 14, Observations point 4, disclosed 

that no mining activities were being conducted within the 

State of Rajasthan in the above referred area. The same can 

be corroborated by the Field Inspection “Scene” Report dated 

13.01.2023 which observed no grave mining activities of any 

kind was taking place in the Chambal on the Rajasthan Side 

of the Morena-Dholpur Bridge. The true translated copy along 

with the true copy of Field Inspection “Scene” Report annexed 

herewith and marked as Annexure- R/2.  

 
9. It is also pertinent to note that vide circular dated 05.07.2021 

issued by the Department of Mines and Geology, Rajasthan it 

was intimated to the Forest Department to take cognizance of 

any illegal mining activities taking place in the forest area as 

the Forest Department is the competent department to look 

into such issue in the said area. The circular dated 

05.07.2021 is annexed herewith and marked as Annexure- 

R/3.  

COMPLIANCE  

10. In Compliance of Suggestion No. 1 of the Report dated 

14.07.2022, formation of an independent special task force 

was directed. Such a task force was to be deployed at the site-

in-question to take stern action against defaulters. It is 
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reiterated that the Department of Mines and Geology, 

Rajasthan and no jurisdictional purview or role to be played 

for taking any action in this regard. A letter has been issued 

to the Chief Secretary, Home Department as well as Forest 

Department as enumerated in the minutes of the meeting 

dated 13.01.2023. True translated copy of the minutes of the 

meeting dated 13.01.2023 along with true copy are annexed 

herewith and marked as Annexure- R/4.  

 
Pursuant to prior action, Department of Mines and Geology 

vide letter dated 10.05.2018 under the Chairmanship of 

District Collector, Dholpur had constituted a special 

investigation team for preventing illegal mining, 

transportation, and stocking of grit. Letter dated 10.05.2018 

is annexed herewith and marked as Annexure- R/5. 

 

Further, Rajasthan police patrolling is continuously taking 

place on the Morena-Dholpur Bridge which can be established 

from the Field Inspection “Site Report” dated 13.01.2023.  

 

The District Collector vide circular dated 15.01.2023 

constituted a special task force constituting members from 

the Police Department, National Crocodile Sanctuary 

Department, Forest Department, Mines Department and the 

Transport Department, which has been annexed herewith and 

marked as Annexure- R/6.  

 

The District Collector Dholpur vide circular dated 15.01.2023 

had also directed deployment of a special independent task 
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force from the state police to conduct patrolling. The District 

Collector vide circular dated 17.01.2023 and 20.01.2023 

directed the Additional Chief Secretary, Mines and Deputy 

Secretary to the Government for regular monitoring in the 

form of follow ups and subsequently forward the report to the 

District Collector to oversee progress made in this regard. The 

letter dated 17.01.2023 and 20.01.2023 annexed herewith 

and marked as Annexure R/7 (Colly). 

 
11. In compliance with Suggestion No. 2, the Department of Mines 

and Geology vide circular dated 09.02.2012 and circular 

dated 05.06.2021 have taken prior cognizance of the illegal 

mining and formulated an interdepartmental task force. A 

true copy of the Circular dated 09.02.2012 annexed herewith 

and marked as Annexure- R/8. 

Further, the District Collector also by circular dated 

15.01.2023 directed the Chief Secretary of Home Department 

to constitute an interstate task force.  

12. In compliance with the Suggestion No. 3 which suggested 

CCTV camera installation for monitoring of illegal mining 

activities accessible to concerned parties, the Deputy 

Conservator of Forests (Wildlife) Sawai Madhopur, has been 

notified for installation of CCTV surveillance cameras with 

check posts inside the forest area, and moreover, Information 

and Technology Department is directed to set up of CCTV 

camera outside forest area.  
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13. In compliance with Suggestion No. 4, appropriate actions have 

been initiated to offer alternative employment to locals under 

the MGNREGA scheme and the Rajasthan Chief Minister’s 

Laghu Udyog Protsahan Yojna.  

 

Furthermore, employment camps are being established in the 

villages inhabiting the locals, to link them with employment.  

A true copy of the sanctioned work report dated 10.01.2023 

is annexed herewith and marked as Annexure- R/9.  

 

14. In compliance with Suggestion No. 5, the Principal Chief 

Secretary in the meeting dated 13.01.2023 has requested the 

Deputy Conservator of Forests (wildlife) for 20 home guards 

with weapons and 2 vehicles to be provided immediately .  

 

15. In view of compliance of Suggestion No. 6, alternative sand 

availability has been evaluated.  

 

16. In compliance with Suggestion No. 7, the approval of two plots 

have been granted for which necessary legal mining activities 

will commence after due compliance.  

 

17. To comply of Suggestion No. 8, the need and necessity of 

proper monitoring of the law and order have been reiterated 

and steps towards strengthening the institutional structure of 

forest police department and other agencies has been carried 

out.   
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18. In compliance with Suggestion No. 9, the District Collector 

vide letter dated 15.01.2023 directed the formations of a 

special task force constituting members from various 

departments namely - the Police Department, National 

Crocodile Sanctuary Department, Forest Department, Mines 

Department and the Transport Department, which has been 

annexed herewith and marked as Annexure- R/10.  

 
19. In compliance with the Suggestion No. 10, the District 

Superintendent of Police, Dholpur is taking necessary action 

and  canceled the registration of vehicles when involvement in 

illegal sand mining is found. Moreover, requisite fine is also 

being imposed upon seizing vehicles without number plates. 

Report of District Collector dated 18.01.2023 annexed 

herewith and marked as Annexure- R/11. 

Further, the Office of District Transport and Road Safety 

Officer, Dholpur vide letter dated 20.12.2022 have noted the 

efforts by sub-inspectors in conducting awareness campaigns 

in compliance with Suggestion No. 10 against the vehicles 

without number plates and without registration numbers. 

Letter dated 20.12.2022 annexed herewith and marked as 

Annexure- R/12. 

20. To address the Suggestion No. 11, Indian Oil Corporation Ltd. 

(IOCL), Hindustan Petroleum Corporation Limited (HPCL), 

Reliance, Bharat Petroleum Corporation Limited (BPCL) have 

been specifically instructed to not give diesel petrol to vehicles 

without registration number and CCTV cameras have also 

been installed at all the above-stated Petrol Pumps to monitor 
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such vehicles. The letter from the District Collector dated 

13.01.2023 is annexed herewith and marked as Annexure- 

R/13. 

 

21. To address the Suggestion No. 12, special actions have been 

taken for seizing the properties of those who are involved in 

illegal mining activities and directions were given to District 

Superintendent of Police, Deputy Conservator of Forest 

Dholpur, Deputy Conservator of Forest (Wildlife) to provide 

the Revenue Department with the list of the persons involved 

in illegal mining which can be corroborated by letter to the 

Deputy Conservator of Forest dated 20.01.2023. Letter to 

Deputy Conservator of Forest dated 20.01.2023 annexed 

herewith and marked as Annexure R/14. 

 
22. In compliance of Suggestion No. 13, proper plan of action have 

been brought in place and the police department is taking 

appropriate necessary actions. Moreover, the DSP, Dholpur 

has informed about 100 FIRs having been registered against 

200  which can be established by minutes of the meeting 

dated 13.01.2023 itself.  

 

23. To address the Suggestion No. 14 specifically directing 

Revenue Department to register case against persons whose 

land is being used for illegal sand dumping, appropriate 

actions have been initiated by the Sub-Divisional Officer/ 

Tehsildar to make a list of illegal use of property and 

forwarded to Superintendent of Police to take action as 

mentioned in office order dated 20.01.2023.  
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24. To address the Suggestion No. 15 and 16, appropriate actions 

are being taken by the government at all levels.  

 

25. To address the Suggestion No. 17 specifically directing 

initiation of an awareness campaign, vide order dated 

13.01.2023 concerned departments were directed to ensure 

participation of regional MLAs, MPs and public 

representatives in the campaigns about the side effects of 

illegal mining in the district. The same can be corroborated by 

order dated 13.01.2023 and order dated 17.01.2023 which 

have been annexed herewith and marked as Annexure- R/15 

and Annexure- R/16 respectively.  

 

The news cuttings of the awareness campaign along with 

other actions taken by the District Collector in coordination 

with Department of Mines and Geology, conducted have also 

been annexed herewith and marked as Annexure- R/17. 

 

26. Last but not the least, in compliance of Suggestion No. 18, 

continuous campaigning for creating awareness pertaining to  

environment and wildlife related to Chambal river is being 

carried out. and consequences thereto, it was informed by Dy. 

Conservator of Forest that Wildlife Protection Week was 

celebrated till October 2022. In such awareness drive, 

complete information is being circulated regarding harmful 

effects of illegal mining in Chambal river and its side effects. 

Moreover, the necessity of balance in the environment and 
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safeguarding wildlife has been made and is being regularly 

carried.  

 

27. All necessary and effective compliance has been carried out 

and the undersign further undertakes to continue to follow 

the suggestions/ guidelines for protection of the environment.  

 

   
DEPARTMENT OF MINES  

AND GEOLOGY, RAJASTHAN 

THROUGH 

PRACHI MISHRA 
Advocate 

8, Todarmal Lane 
                                      Bengali Market                                                           

New Delhi-110001 
Ph. 9818488187 

                        E-mail- 
mishraprachiadv@gmail.com  

 

Place: New Delhi 

Date: 06.02.2023 
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Scene Report 

For implementation of directions given by Hon’ble NGT 

New Delhi in case no.OA248/2022 on 21.9.2022 the Addl. Chief 

Secretary, Mines and Petroleum, Rajasthan Jaipur after holding 

review meeting  in the room of District Collector Dhaulpur, did 

spot inspection of Chambal River area with Addl. Chief Secretary 

accompanying with undersigned, Mines Engineer Bharatpur, 

Mines Engineer Dhaulpur and Station Officers. 

There is not being any mining of grit in Chambal River 

towards Rajasthan. After spot inspection the Addl. Chief Secretary 

came back from spot after giving direction to team of mines and 

police department for doing effective proceeding against illegal 

mining /expulsion of grit. 

On spot inspection of Chambal River area it was found 40-

50 tractors are loading grit by standing in que with the help of JCB 

machines at the bank of Chambal River towards District Murena 

of State of Madhya Pradesh. These tractors while remaining in 

Madhya Pradesh Boarder by the side of Chambal River reach on 

Murena Dhaulpur Road while going through katcha rasta. On spot 

grit mining place, katcha road and road of highway from katcha 

road, all these fall within the boarder of Madhya Pradesh. Some 

tractor out of these were trying to go towards Dhaulpur through 

the bridge constructed over Chambal River but looking team of 

police and mines department, three fearless tractor drivers 

unloaded grit on Murena Dhaulpur highway on spot and tried to 

Annexure R/2
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obstruct highway due to which Murena Dhaulpur road remained 

obstructed for sometime. One empty tractor trolley driver by 

bringing his tractor trolley (in Madhya Pradesh Boarder) by 

jumping road divider and coming on Dhaulpur Murena road and 

further by moving in front of vehicles of police department and 

mines department started to wave on road and started playing deck 

(music system) on road loudly and made full effort to prevent 

Govt. vehicles to proceed further and tractor driver also dared to 

hit back of Govt. vehicles from trolley. On being law and order 

situation bad on spot, the Rajasthan team returned towards 

boarder. Other tractor drivers by leaving tractors having loaded 

from mineral grit within boarder of Madhya Pradesh State had run 

away from spot. Again blocked on Sagarpada outpost in Dhaulpur 

(Rajasthan) for grit was made but any tractor having loaded grit 

did not come. 

The spot report is presented for perusal. 

Sd/- 

Avinash Kuldeep 

Superintending Mines Engineer 

Bharatpur Circle 

Bharatpur 

/True translated copy/ 

20

MISHRA
Pencil



21



22



Annexure R/3
23



24



18 

Office of Mines Engineer Mines and Geology Department 

Dhaulpur, Rajasthan 

No.NGT/248/2022/Mines/2022/37            Dated: 13.1.2023 

Minutes of meeting 

In compliance of direction given by Hon’ble NGT New 

Delhi on 21.9.2022 in Case No.OA 248/2022, the meeting was 

held on 13.1.2023 in morning at 11.30 hours in District 

Collectorate Dhaulpur for review of implementation of directions 

given /decision taken in meeting held in the Chairmanship of Distt. 

Collector on 11.10.2022, in which following officers had entered 

appearance:- 

Sl.no. Name of officers Post name 

1. Sh. Subodh 

Aggarwal 

(special presence) 

Add. Chief Secretary Mines and 

Petroleum Department 

Rajasthan, Jaipur. 

2. Sh. Anil Kumar 

Aggarwal 

Distt. Collector, Dhaulpuar. 

3. Sh. Dharmendra 

Singh 

Distt. Superintendent of Police 

Dhaulpur. 

4. Sh. Avinash 

Kuldeep 

Superintending Mines Engineer 

Bharatpur. 

5. Sh. Kishor Gupta Dy. Conservator of Forest Social 

Forestry, Dhaulpur. 

6. Sh. R.N. Mangal Mines Engineer, Bharatpur. 

Annexure R/4
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7. Sh. Mukesh 

Chandra Mangal 

Mines Engineer, Dhaulpur. 

8. Sh. Asharam Meena Executive Engineer PHED 

Dhaulpur. 

9. Sh. Jainarain 

Chhetiwal 

Executive Engineer PHED 

Wadi. 

10. Sh. Ramvir Singh MVI Representative District 

Transport Officer, Dhaulpur. 

11. Sh. Rajkumar 

Meena 

District Public Relation Officer, 

Dhaulpur. 

It was informed in meeting that the case no.OA248/2022 

has been registered suo moto in NGT New Delhi in which for 

preparing plan for  further action and presenting status repot the 

Hon’ble NGT by order dated 5.4.2022 passed in OA No.248/2022 

had constituted committee. The constituted committee after 

inspecting the Chambal river on 17.5.2022 according to direction 

of Hon’ble NGT New Delhi had presented joint committee 

inspection report in NGT New Delhi on 14.7.2022. The Hon’ble 

NGT New Delhi by passing order on 21.9.2022 gave direction for 

ensuring compliance of recommendations mentioned in joint 

committee inspection report dated 17.5.2022. Meeting was held on 

11.10.2022 to ensure compliance of recommendations mentioned 

in joint inspection committee report  dated 14.7.2022 and order 

passed by Hon’ble NGT New Delhi on 21.9.2022. 
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The Additional Chief Secretary has informed that  in above 

case next date of hearing 24.1.2023 was fixed by Video 

conferencing and direction was given for  operating special 

campaign by officer /employees of the department jointly from 

dated 16th to 23rd January, 2023 for getting the directions of 

Hon’ble NGT complied with. 

The District Collector has informed that for ensuring 

compliance of directions given by Hon’ble NGT New Delhi on  

21.9.2022 the meeting of Distt. Level Committee  was held on 

11.10.2022 in his Chairmanship and certain decision were taken. 

Following decision was taken while doing review of pointwise 

progress of the decisions taken in previous meeting:- 

Sl.no. Recommendation 

made by Hon’ble 

NGT 

Decision taken in meeting/ given 

directions 

1. An independent 

dedicated special 

task force either 

State Police or 

Central force may be 

deployed at illegal 

sand mining sites in 

NCS area for taking 

stern action against 

According to recommendation 

made by NGT special task force 

is to be constituted by 

appointment of State Level Police 

or Central Force. Above 

proceeding is to be done from the 

State Level. In this regard let 

letter be issued to Principal 

Secretary to the Govt. 
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defaulters at least 

two full sand 

seasons.  

Department of Home and Forest 

Department.  

2. An interstate task 

force may be 

constituted with 

members of stack 

holder departments 

for proper co-

ordination and joint 

action.   

Inter –State Task Force is to be 

constituted with coordination of 

stake holder departments. Above  

proceeding is to be done at State 

level. In this regard let letter be 

issued to the Principal Secretary 

of the Govt. Home Department, 

so that concerned State could be 

written at Govt. level for 

constitution of Inter –State Task 

Force. 

3. Adequate number of 

check post equipped 

with CCTV 

Surveillance camera 

connected with 

server accessible to 

all concerned shall 

be provided for 

effective 

monitoring. 

For effective monitoring 

surveillance check post with 

CCTV Camera and internet 

connectivity is to be established 

and for this purpose sufficient 

budget and employees (staff) will 

be required. Sufficient budget 

and approval of the govt. level for 

this purpose is required. 

In this regard let  Dy. Conservator 

of forest (wildlife) 
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Sawaimadhopur be written for  

establishing   surveillance check 

post with CCTV camera and 

internet connectivity under 

department scheme or from 

campa etc. and for the above 

proceeding out from forest area 

letter be written for  establishing 

coordination from information 

and technology department and 

for necessary budget. 

 

Apart from this let letter be 

written to the forest department 

for granting powers of Dy. 

Conservator of Forest (wildlife) 

to the Dy. Conservator of Forest 

Social Forestry Dhaulpur or for 

doing proceeding. 

 

4. Creating alternative 

livelihood 

opportunity for 

locals who are 

totally dependent on 

illegal mining. 

The alternative employment to 

the local people dependent 

/involved in illegal mining can be 

given under MGNREGA or can 

be connected with Chief Minister 

Minor Industry Inspiration 

Scheme. By convening camp 
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through Distt. Employment 

Officer for employment of local 

people involved /dependent in 

illegal mining, they be connected 

with employment.  

 

5. Equipping forest 

force with latest 

weapons and 

increasing their 

numbers along with 

boat patrolling and 

drone survey 

facilities. 

After appointment of forest force 

with weapon monitoring through 

drone together with boat is to be 

done in river, for this purpose 

there would be required weapon 

and necessary resources for forest 

force and in this regard approval 

and sufficient budget will be 

required from State level. 

 

Talk was held with Dy. 

Conservator of Forest (wildlife) 

by Addl. Chief Secretary on 

telephone. Dy. Conservator of 

Forest (wildlife) requested for 

providing 20 boarder home guard 

with weapon and two vehicles. 

 

In this regard Addl. Chief 

Secretary talked with Principal 

Secretary Forest Department 
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whereon, he gave assurance for 

taking necessary action 

immediately.   

6. Creating alternative 

of sand available in 

this area like sand 

crush etc. since there 

is no alternate of 

NCS where alternate 

sand may be there. 

In District M Sand is not 

available as alternative source of 

sand. In nearest district Bharatpur 

of the district and in Karoli 

Rajasthan M Sand is available, 

the demand is being fulfilled from 

there. 

7. Opening source are 

for legal mining. It is 

under pipeline NCS 

Morena have 

proposed 292 

hectare of area for 

de-notification, so 

that local 

requirement can be 

fulfilled. This 

proposal is with 

NBWI for approval. 

In Dhaulpur District two plots of 

mineral grit under Parwati River 

was delineated and auctioned. 

The permission of above both 

plots has been issued presently, 

the contract of which has 

immediately being executed and 

legal mining work of mineral grit 

will be started. 

8. In case of Law and 

Order situation if 

For law and order situation 

granting judicial power as 
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any enquiry is 

instituted against  

any forest officer, 

the power of 

magisterial enquiry 

should be given to 

the forest 

department. 

institution to the police 

department and forest department 

is appropriate. Above proceeding 

is required to be done at State 

level, let forest department be 

written in this regard. 

 

9. Considering it a big 

problem, every 

stakeholder 

department should 

come together and 

do their boat. 

In meeting all concerned 

department (stakeholders) were 

directed for taking joint action 

with necessary safety. All 

concerned department (stake 

holders) by establishing 

coordination with one another 

would carry special campaign 

from 16th to 23rd January and 

would got ensured compliance of 

directions of NGT. Above 

campaign will be monitored by 

Mines Engineer Bharatpur as 

special officer.  All concerned 

department shall depute by 

assigning duty of staff 

/employees 24 x 7 on check post 

of Sagarpada. 
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10. RTO shall be 

directed to seize 

transport vehicles 

used in illegal 

transportation of 

river sand from NCS 

area and to cancel 

registration of 

illegal miners 

vehicle who are 

without number 

plates. 

Direction was given to District 

Superintendent of police 

Dhaulpur for capturing /seizing 

the vehicles without having 

number plates and involved in 

expulsion of illegal sand in 

district and direction was given to 

District Transport Officer for 

doing proceeding towards 

cancellation of their registration. 

11. Petrol pump not be 

give diesel/petrol to 

vehicles involved in 

this. 

In regard to no giving petrol 

/diesel to the vehicles involved in 

illegal expulsion of sand in 

district the action can be taken 

only in accordance with legal 

provisions and prevailing 

guidelines. In this regard decision 

was taken that the District 

Magistrate shall direct to the oil 

companies /petrol pump dealers 

to not give petrol/diesel to the 

vehicles not having number 

plates and the vehicles involved 
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in illegal expulsion of sand in 

district and petrol pump dealers 

shall maintain register for 

monitoring of above and 

appropriate direction in this 

regard was given. 

12. Illegal properties of 

illegal miners to be 

seized. 

Direction was given to 

Superintendent of police 

Dhaulpur, Dy. Conservator of 

Forest, Social Forestry Dhaulpur 

and Dy. Conservator of Forest 

Wildlife Sawaimadhopur for 

providing list by marking the 

persons involved in illegal 

mining of sand in district to the 

revenue department. 

13. Police to come 

heavily on illegal 

miners. 

The police and other stakeholders 

are doing strict proceedings 

against the persons  involved in 

illegal mining of sand. District 

Superintendent of police 

Dhaulpur informed that 100 FIR 

against 200 persons  has been 

registered against illegal mining 

and they have been arrested. 
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14. Revenue department 

to register case 

against those whose 

land is used for 

illegal sand 

dumping. 

Direction was given to concerned 

sub divisional officer /tehsildar 

for doing proceeding after 

registration of case against owner 

of the land  which is being used 

for storage of illegal sand and 

Distt. Superintendent of police, 

Dy. Conservator of Forest, 

Wildlife Sawaimadhopur were 

directed for preparing list of 

above lands and land owners and 

to provide the same to the 

concerned Sub Divisional Officer 

/Tehsildar of the Revenue 

Department. 

15. A strong political 

will required to stop 

the activities of sand 

mafia. 

The proceeding in this regard is 

not required at the District 

Administration Level. 

16. A mass publicity of 

action taken by 

forces on illegal 

mining should be 

regularly carried out 

through local 

The action taken against illegal 

sand mining /expulsion /storage 

in district is widely circulated 

/advertised through print/ 

electronic etc. for this purpose 

direction was given to district 
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newspaper, FM 

Radio etc. 

information and public relation 

officer and concerned 

departments.  

17 Local public 

participation also 

needs to be 

encouraged for their 

contribution to 

control the illegal 

mining. Awareness 

campaign among the 

public about the side 

effects of illegal 

mining through 

MLAs, MPs and 

public 

representatives may 

be started by forest 

department or other 

concerned 

authorities.  

Direction was given to concerned 

departments to ensure 

cooperation of local MLA, MP 

and Public Representatives in 

campaign being held for 

awareness of local people about  

bad effects of illegal  mining in 

district. 

18. A continuous media 

campaign shall be 

started for creating 

awareness in public 

The Dy. Conservator of Forest 

Social Forestry Dhaulpur has 

informed that recently from 2nd 

October, to 8th October, 2022 
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about environment 

and wildlife related 

to Chambal River 

and side effects of 

illegal mining on it. 

wildlife safety week was 

celebrated for bringing awareness 

about bad effects of illegal 

mining and about Chambal river 

in regard to environment and 

wildlife in district, in which the 

people were made aware about 

the use in safety of wildlife. 

Direction was given to held such 

awareness programme /campaign 

in future also. 

 

In meeting undersigned has informed that due to being 

Chambal River area within restricted area of Ghariyal Project  the 

proceeding under Wildlife Protection Act is done by forest 

department and police department against illegal mining 

/expulsion being held in this area. The details of action taken by 

SIT in the year 2020-21, 2021-22 and 2022-23 (1.4.2022t to 

31.12.2022) against illegal mining /expulsion /storage of mineral 

grit from Chambal River is as follows:- 

 

Period  Number of 

total 

registered 

cases 

Charge 

sheeted in 

court 

F.R. Pending at 

police 

level 

2020-21 93 14 0 79 
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2021-22 95 1 0 94 

2022-23 103 96 0 07 

  

Thereafter, the meeting concluded by extending thanks. 

Sd/- 

(Mukeshchand Mangal) 

Mining Engineer 

 

No.NGT/248/2022/Mines/2022/38-73                Dated: 13.1.202 

1. Personal Secretary, Director General of Police, Rajasthan, 

 Jaipur. 

2. Personal Secretary, Addl. Chief Secretary to the Govt. 

Mines and Petroleum Department, Govt. Secretariat, Jaipur. 

3. Personal Secretary, Addl. Chief Secretary, Information and 

Technology and Telecommunication Department, Jaipur. 

4. Personal Secretary, Addl. Chief Secretary, Food and Citizen 

Supply and Consumer Affairs Department, Jaipur. 

5. Personal Secretary, Principal Secretary to the Govt. Forest 

Department Jaipur.  

6. Personal Secretary,  Principal Secretary to the Govt. Home 

Department, Jaipur. 

7. Director Mines and Geology Department, Rajasthan, 

Udaipur. 

8. Addl. Personal Secretary, Distt. Collector Dhaulpur. 

9. Addl. Director Mines and Geology Department Rajasthan, 

Kota. 

10. Distt. Superintendent of Police, Dhaulpur. 
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11. Superintending Mines Engineer, Bharatpur.

12. Dy. Conservator of Forest, Social Forestry Dhaulpur/Dy.

Conservator of Forest (Wildlife) Sawaimadhopur.

13. Addl. Distt. Collector, Dhaulpur/Chief Executive Officer,

Distt. Board Dhaulpur.

14. All Sub Divisional Officer/Tehsildar Distt. Dhaulpur.

15. Distt. Transport Officer, Dhaulpur.

16. Mines Engineer, Dhaulpur/Bharatpur.

17. Distt. Supply Officer, Dhaulpur /General Manager District

Industry Center Dhaulpur.

18. ACP District Information and Technology Department

Dhaulpur/District Employment Officer, Dhaulpur.

19. District Information and Public Relation Officer, Dhaulpur.

20. Concerned.

Sd/- 

Mining Engineer 

/True translated copy/ 
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Annexure R/7 (colly)
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